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(GEEIS)

e fawett, 19 S, 2026

FT.3T. 3255(37).— Fea I TCHTL, T [AaTe (ST 7 Fqorver) fafaaa, 2026 (2026 T 8) it
1T 1 ¥ IT-ITT (2) H & TRl T TART T g0, TH SATALAAT o6 T ol A 0 qg a1 AT
g o a3 afafaas % Suey, Sigi a9 & T8 Faaar del Lo (TREATAT i T@aearg) JemdT Iueer
sfarfeT, 1985 (1985 T 10) i Yo7 farfaaw, 1989 (1989 FT 24) ¥ Hatard 3w ATafwaw i srqa=n #
FHIH TEAT 47 37T 52 3T 39 Gafad TEtedi § gafad g, wHer: Tqd gil

[T /. 2023/0&M/17/1/Vol.3]
1. Afeem, @ at=a
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MINISTRY OF RAILWAYS
(Railway Board)
NOTIFICATION

New Delhi, the 19th June, 2026

S.0. 3255(E).— In exercise of the powers conferred by sub-section (2) of section 1 of the Jan Vishwas
(Amendment of Provisions) Act, 2026 (8 of 2026), the Central Government hereby appoints the date of publication of
this notification as the date on which the provisions of the said Act, in so far as it relates to serial numbers 47 and 52
and the entries relating thereto in the Schedule to the said Act, relating to the Calcutta Metro Railway (Operation and
Maintenance) Temporary Provisions Act, 1985 (10 of 1985) and the Railways Act, 1989 (24 of 1989) respectively, shall

come into force.

[F. No. 2023/0&M/17/1(Vol.3)]
T. SRINIVAS, Jt. Secy.
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